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ACT XO. XV. OF 1855. - 
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PASSED BY THE LEGISLATIVE COUNCIL OF INDIA. 
Q 
d (Received the assent of the Governor General on the 27th March 1855.) $$ g 
#$ 
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AN Am to amend Regdutiosz III. of 1833 04 the Bombay Regulations. 
' 

.+ 

.& 
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WHEREAS ihe restriction of the appointment of Joint Police officers, 
Ipi' 

.a under Regulation 111. of 1833 of the Bombay Code, to 
:$ Preamble. certain Towns has been .found to  be inconvenient ; It 

is enmted as follows:- 
* I. It shall be competent to the Governor in Council 'of Bombay to 

Government may a p  
appoint a Joint Police Officer or Officers to any district 

point Joint Police Of- of that Presidency, under the provisions of Regulation 
f i o m  to districts, &c. 111. of 1833 ; and every Joint Police Officer so appoint- 
e d  shall be subject t o  all the provisions of Regulation 1x1. bf 1838, in the 
same manner as if the words " or districts" had been used in conjunction 
with the word " Toivns" throughout that Regulation. 

And exempt them 11. It shall be lawful for the Governor in Coun- 
t'' mYisiOn-s cil to  exempt .any Joint Police .Officer from the h t i o l l s  PI. .and, III. 

xegulationIII.'ofl833. BionS of Sections -11. and 111. of the said ~ e ~ u l a t i o n .  
. I  


